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Office of the District Magistrate, Shamili

From : District Magistrate
Shamli

To,
The Registrar
National Green Tribunal
Principal Bench
New Delhi.
E-mail : judicial-ngt@gov.in

Ref. No. : (SQQS/OH—I'&L{/QDQL] Dated : 22-04-<o2y

Sub.-Report in Compliance to the order issued by Hon'ble National
Green Tribunal on dated 18.02.2024 in O.A. No. 134/2024 Suo Moto
matter in re : News item appearing in Sach Kahun dated

29.12.2023 entitled "R T SHIR Syl & Raars umel 3 @ s

Sir,

With reference to the subject mentioned above kindly find enclosed
herewith the Joint Committee Report in compliance of the Order issued on dated
13.02.2024 by Hon'ble National Green Tribunal in O.A. No. 134/2024 Suo Moto
matter in re : News item appearing in Sach Kahun dated 29.12.2023 entitled
"TIARTE W+ SHaR it B Reems apfivy ¥ @rer e
Encl. : As above.

Yours faithfully

SRA S

(Ravindra Singh)
District Magistrate
Shamli

Copy to:
1. Regional Director, Central Pollution Control Board, PICUP Bhawan' Vibhuti Khand

Gomti Nagar, Lucknow for information. /

District Magistrate
Shamli

o)
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. STATUS REPORT ON MINING ACTIVITY AT VILLAGE-
NAGLARAI AHATMAL, DISTRICT-SHAMLI (UTTAR PRADESH)

IN THE MATTER OF

News Item titled "Nanglarai khanan dhekedar Bandhuyo ke kheelaf
gramino ne khola morcha" appearing in sach kahun dated 29.12.2023
‘ in
(Original Application No. 134/2024)

1. Background:

Hon’ble NGT, Principal Bench, New Delhi passed order on 13.02.2024 in the
matter of News ltem titled "Nanglarai khanan dhekedar Bandhuyo ke kheelaf
gramino ne khola morcha" appearing in sach kahun dated 29.12.2023 (OA No.
134/2024) to visit the site, ascertain the true state of affairs existing there and
extent of illegal mining and persons responsible for the same obtaining factual

details in the matter.

Relevant para of the Hon’ble NGT order is as below: -

“7. We also deem it proper to constitute a Joint Committee comprising of
representative of the Member Secretary, CPCB and the District Magistrate,
Muzaffarnagar. The District Magistrate, Muzaffarnagar will act as nodal
agency for coordination and compliance.

8. The Joint Committee will visit the site, ascertain the true state of affairs
existing there and extent of illegal mining and persons responsible for the same
and submit the status report at least one week before the next date of hearing by
e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF.

9. List on 24.04.2024. "

Copy of the referred order of Hon’ble NGT is enclosed at Annexure No 1.

Rewe
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2. The site mentioned in reference NGT order is in District- Shamli (UP).

A Joint inspection of the site was carried out by Scientist-E CPCB RD
Lucknow, SDM Kairana and Mining Officer Shamli. Observation based on

inspection and available office records as per referenced NGT order

(ascertain the true state of affairs existing there and extent of illegal mining

and persons responsible for the same) is as under:

1&:3_—’

2.10ne sand mining lease was found operational in village -Naglarai
Ahatmal, Tehsil-Kairana, District-Shamli, which was granted to M/s
Devansh Infra (hereinafter referred as “the Project Proponent™),
Gata No. 20, 57, 58, 59, 61m, 62 , 67m, 68, 69, 70, 71, 72, 73kh,
82m, 83, 84, 314m, 86,87 ,88, 306,310, 311, 312m, 313m, 317m,
321m,322/39 (Gata no. 85,273,320 with area 0.30 Ha for Haulage
Road) with total area of 24.92 Ha (64.07 acres) and minable area of
17.56 Ha.

2.2During visit, the mining activities were in progress. Course of River
Yamuna was found flowing on Haryana State side. No obstacle in
the river flow noticed during visit to the site.

2.3Notice for E- tendering along with E- Auction was issued by the
District Magistrate, Shamli on 17.10.2018 based on District Survey
Report, 2017. Currently, updation of DSR is under progress. (Copy
of notice is annexed as Annexure No. 2)

2.4Letter of Intent (L.ol) was issned by the District Administration to
the Project Proponent (PP) on 05.12.2018. the Lol was issued for
24.92 hectares mine lease area (Quantity-3,54,440 m® per year) for
the period of 5 years. (Copy of Lol is annexed as Annexure No. 3)

2.5The public hearing for the project was conducted on 05.09.2019.

2.6Environmental Clearance has been granted to the project for mining

by State Level Environment Impact Assessment Authority
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(SEIAA), Uttar Pradesh on 22.01.2020. (Copy of EC is annexed as
Annexure No. 4)

2.7The PP was granted Consent to Operate (CTO) under the Water
(PCP) Act,1974 and the Air (PCP) Act, 1981 on 01.04.2021, which
is valid from 01.01.2021 to 31.12.2025. (Copy of CTO is annexed
as Annexure No. 5)

2.8The above said mining lease has been granted by District
Magistrate, Shamli (Mining Department) on 04.03.2020. The PP has
submitted Rs. 7,70,000/ as environmental compensation for mining
operation without CTO for the duration of 77 days. (Copy of
UPPCB notice letter dated 29.10.2020, Mining Department letter
dated 11.11.2020 & PP letter dated 01.02.2021 are annexed as
Annexure No. 6)

2.9 As per portal of Directorate of Geology and Mining, Uttar Pradesh,
total 12,07,547 m® of mineral has been excavated by project
proponent (during 04.03.2020 to 15.04.2024).

2.10 The weighing bridge has been installed at site for weighing the
quantum of excavated material. The data generated through the
weighing system has been submitted through the online portal of
Directorate of Geology and Mining, Uttar Pradesh.

2.11 The PP has installed a weighing bridge near their camp office and
also installed CCTV cameras (14 nos.) along with two PTZ camera.

2.12 A setup for recording the data from the weighing machine and
transferring it through the online portal was found available near
the weighing bridge,

2.13 The unit has installed two tubewells for meeting water requirement.

No flow meter is installed at tubewells. The unit has not obtained

Page3 of 5




512

NOC from Ground Water Department, Ministry of Jal Shakt,
Gowt. of Uttar Pradesh as per CTO granted by UPPCB.

2.14 The PP has provided two tankers for sprinkling of water over road

for dust suppression.

2.15 The PP has carried out replenishment Study Report (Pre-monsoon

and Post monsoon) in year 2023 and report has been submitted to

District Magistrate, Shamli.

2.16 Twenty-Two (22) pillers have been installed in mining area. During

inspection, it was observed that the PP has carried out mining

beyond lease area at three places having volume of approx. 3000

m®, 624 m’ and 2839.2 m® respectively (as per Survey lekhpal),

which is Jocated in Haryana.

2.17 Specific facts observed during the inspection in reference to the

complaint highlighted in news items as mentioned in the reference

NGT order is as below:

Sl. Ne.

Specific complaint points

Facts observed

Illegal sand mining was" carried
out in Yamuna Khadar area of

village Naglarai.

The PP has carried out mining at
three places beyond permitted

area in Haryana.

They have affected the main
flow of the river by erecting a

sand bund.

No
observed which may affect the

sand bund has been

main flow of the river during

visit.

The news item further reveals
that on account of sand mining,
pits upto the depth of 30 feet

have been created.

During visit, pits of average
depth of approx. 3 m (9.8 ft.)
has been observed, which is as

per the EC condition.

Page 4 of 5
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4. On account of the overloaded
vehicles fransporting the sand,
crops of the nearby agricultural

fields are destroyed

During visit, no damage to crops
of the nearby agriculture field
was observed by inspection

team.

3, The bund, created to prevent
flooding in the nearby inhabited
area, has been destroyed by the
trucks transporting the sand

which has created a danger of

flooding of the area during rains.

During  visit, the bund
constructed by the Irrigation
Department were found intact
and as such no damage notice

by the inspection team.

3. Recommendations:

3.1The PP should obtain NOCs from State Ground Water Authority for
abstraction of ground water. The PP may first apply for no objection

certificate (NOC) on upgwd portal

throug nivesh mitra App for

abstraction of water any further. State Ground Water Authority may take

action against the PP for abstraction of ground water withont permission.

3.2The Mining Department, Haryana may take action against the PP for

illegal mining in their jurisdiction.

Ashis%vedi

Mines Officer
Shamli

rRu/w/

Sh. Runa Oraon
Scientist -E
CPCB RD Lucknow

:’E,:v-o .
s

Swa@@w

Sub-Divisional Magistrate

Kairana

Sh. Ravindra Singh
District Magistrate, Shamli
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Itern No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 134/2024 .

News Item titled "Nanglarai khanan dhekedar Bandhuyo ke kheelaf
gramino ne khola morcha" appearing in sach kahun dated 29.12.2023

Date of hearing: 13.02.2024

CORAM; HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HONWBLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This original application is registered suo motu on the basis of the
news item titled "Nanglarai khanan dhekedar Bandhuyo ke Lheelaf

gramino ne khola morcha” appearing in sach kahun dated 29.12.2023,

2. The news item discloses that illegal sand mining by “Thekedar
Bandhuyo” is going on in Yamuna Khadar area of Village Nanglarai and
they have also affected the main flow of the river by erecting a sand bund.
The news item further reveals that on account of sand mining, pits upto
the depth of 30 feet have been created and on account of the overloaded
vehicles transporting thé sand, crops of the nearby agricultural fields are
destroyed and the bund, created to prevent flooding in the nearby
inhabited area, has been destroyed by the trucks transporting the sand

which has created a danger of flooding of the area during rains.

3. The news item raises substantial issue relating to compliance of the

provisions of the Scheduled enactments.

4. Power of the Tribunal to take up the matter in suo-motu exercise of
power has been recognized by the Hon’ble Supreme Court in the matter of
“Municipal Corporation of Greater Mumbai vs. Ankita Sinha & Ors.”

reported in 2021 SCC Online SC 897,
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5. Hence, we implead the following as respondents in the matter:

i. Uttar Pradesh Pollution Control Board (UPPCR) through its
Member Secretary.
fi.  Collector and District Magistrate, Muzaffarnagar.
iii. Regional Officer, MoEF&CC, Lucknow.,
Iv. Central Pollution Control Board (CPCB) through its Member

Secretary.

6. Let notice be issued to the above Respondents for filing their

response at least one week before the next date of hearing.

7. We also deem it proper to constitute a Joint Committee comprising
of representative of the Member Secretary, CPCB and the District
Magistrate, Muzaffarnagar. The District Magistrate, Muzaffarnagar will

act as nodal agency for coordination and compliance.

8. The Joint Committee will visit the site, ascertain the true state of
affairs existing there and extent of illegal mining and persons responsible
for the same and submit the status report at least one week before the
next date of hearing by e-mail at iudicis_d—ngg(- @igov.in preferably in the
form of searchable PDF/OCR Support PDF and not in the form of Image

PDF.
9. List on 24.04.2024.

10. A copy of this order be forwarded to Member Secretary, CPCB and

the District Magistrate, Muzaffarnagar by e-mail for compliance.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
February 13, 2024
Original Application No. 13472024
DV.
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_State Level Environment Impact

?1 0 Q'n%exm—ewq
S

sessment Authority, Uttar Pradesh

Directorate of Environment, U.P,
Vinget Khand-1, Gomui Magsr, Lucknow-226 010
Phone : 91-522.2300 541, Fax: 515522300 343
Yo, E-mait - doeuplko@yakoo.com

Website : www.seizaup.in

Shri Kuideep Singh,

5/ Shri Chand Singh,

Rfo 143, Udpur, P.0.- Udpur,

District- Shamli, U.P,

Ref. No....m....ﬂ’arya{s-ggc[d562[2018 Oate: g4 fanuary, 2020

Sub:  Environmentzl Clearance for Sand/Morrum Mining along Yamuna River Bed, Gata No.-
20,57,58,59,61m,62,67m,68,69, 70,71,72,73kh, 82m, 83,84,314m,%6,87,28, 306,310, 311, 312m, 313m, 317m,
321m,322/39 at Village- Nanglari Atatmal, Tehsil- Kairana, Distriet- Shamli, {Leased Area- 24,92 Ha),

Bear 5ir,

Please refer to your spplicationfletter dated 10-02-2018, 05-03-2049, 23-04-2018, (9-19-2019, 10-10.
2013 & 06/01/2020 addressed to the Sacretary, SEAC, Directorate of Environment, U.P,, Lucknow on the subject
as above. The State Level Expert Appraisal Committee considared the matter in its meetings held on dated
11/10/2019 and SEMRA mesting dated 08/01/2020.

A presentation was made by the project proponen: along with their consultant Mfs PARAMARSH
{Servicing Environment and Development]. The proponent, through :he documenis submitied and the
presentation made, informed the commitiee that:.

1. The environmental clearance is sought for Sand/Mortum Mining zlong Yamunz River Bed, Gata MNo.-
20,57,58,55,61m,62,671m,68,69, 70,71,72,73kh, 82m, 83,84,314m,86,87,88, 306,310, 311, 312m, 313m,

337m, 321m,322/39 5t Village- Nanglari Atatmal, Tehsil- Kairana, District- Shamli, (Leased Area. 24.92

Ha).

2. The terds of reference (TOR) In the matter were isswed by SEIAA vide letter no.

139/ParyafSEAC/5662/2018, dated 03072813,

3. Public hearing organized on 05/09/2019. 1A report submitted on 04/10/2019.
4. _Salient features of the project as submitted by the prcjeet proponant;

On-line propasal No.

1  SIAJUP/MIN/92323/2619
2, Filz No. allotted by SElAa, UP 4642
3. Name of Proponent tifs Davansh Infraf109102
4. Full correspondence address of proponent and | Sri Kuldeep Singh 5/0 Sei Chand Singh
mobilz ao. Rfo 143, Udpus, £.0. Udpur, Shamii U. P
5. Name of Projeci Sand/Korrum Mining along River Yamuna in Gata No 20, 57,
58, 59, 61m, 52, 67m, 68, 59, 70, 71,72, 73kh, 82m, 83, 84,

314m, 86, 87, 88, 306, 310, 311, 312m, 313m, 317m, 321m,
322/39 (gata na 85, 273, 320 area 0.30ha for haulage road)
| 8t Villsge - Nanglarai Ahaima!, Tehsil- Kairana, District-
Shamll, U. P.

6. Project Ioeation (Plot/Khasra/Gata o)) Gata No. 20, 57, 58, 59, 51m, 62, b7m, 68, 63, 70, 71, 72,

#3kh, 82m, 83, 84, 334m, 86, 87, 88, 305, 310, 311, 312m,
3i3m, 317m, 32Lm, 322/39

7. Name of River Yamuna

bo-

& Name of Village Maglarai shaimal

9. Tehsil ¢ Kairana

10 District i Shamli

11. Name of Minof Mineral i Sand/morcum mining
12. Sanciioned Lease Area 24.92ha {64.07 acre)
13. Minepble Area {in Ha .} o ‘1 17.56 ha.

14 Zero level mRL




E.C. for Sand/Morrum Mining slong Yamurs Rive52(ga No.

82m, 83,84,314m,85,87,88. 305 310, 311,

+20.57.58,59,61m,62,671,68,69, 70 71,72,73kh

Tehsi- Kairan

312m.313m, 317m, 321m 322/39 at Village- Nanglari Atatmal, N

2, District-Shamli, {Lessed Area- 24.92 Hal.

5. The mining would be restricted io unsaturat
intersect the ground waler table 2t any poing

I5. Max. & iin mRL within lease srea | Highest mRUis 236.4~
B | LowestmRy is 229.5¢ L

{ 16 Puizr Coordinates (Veritied by GO} 25" 24.705"N 10 25° 25, 381°N
L e o (TTBOBSE 1077 B 36 L .

17. Tolal Geological Reserves i 623544 m?

. L 18. Total Mineable Reserves | 384886m"

. 18. Total Proposed Production 3772200 mv’ {5 Year)
1 20. Proposed Production/year 354440 m°

21, Sanctioned Period of Mine lease { 5 years

22, Productlon of mine/day M7 m
! 23. Method of Mining Openicast semi-mechanized

24. No. of working days i 250
_ 25. Working hours/day 'Zhes —— N T

26. No. of workers 85 ] T e
27 No. of vehicles movement/day 120 o L ] ~

28. Type of Land Govt./Non Forest Land T

29. Ultimate Dapth of Mining 30m

30. Nearest metaliad road from site 1.00 Km

31. Water Requirement PURPOSE REQUIREMENT (KLD) T
! Drinking UBSKD@IOPCcD T |
' | Suppression ll L200KLD @1.01litin 1 sqm for 400m (2 ;
! { OF dust r time a dayl e D
; ;'_Planla:ion 0.525 XLD & 5 lit/plant — i
L L 1\ Tota 12.375€1D "
' 32. Name of QC) Accredited Consuliant with | Paramarsh Servicing Envitonment angd Developmert
" QO L 116 ]
___period of validity. ) 01 May 2021 — ) ]
i 33, AE} litigation pending against the praiect or No _" ]
____ Isndin any count —— i !
i 34. Details of 560 m Cluster Map & centificate tetier No-2984/xh - vi 7012 dated 03 ‘1072019 '
{_ verified by Mining Officer _
| 35. Details of Lease Area mn approved DSR Page No-07 T ]
 36. Proposed CER cost 2.4 lacs (2% of Total Cost) g

37. Proposed EWP cost Capitzl vost - 535 lacsfannum '

Recurring Cost- 8.61 {akh/annum
38. Length and breadth of Haul Road 1.00%m znd Bm ‘
39 Total No. of Plant 525 R ]

i e ; gy L
ed zone only shove the pireatic water table and wilt ng

af time,

»
S

y of the general conditions applicable on mining projects spediied in E1A

afety zone of any bridge or embankmeant or in eco-fragile

¥ €ourt regerding this project.

6. This project does not sturzct an
Notification 14/09/2006.

7. The mining operation will not be cardied uul in s
2one such as habitat of any wild fauna,

8. There is no fitigation pending in an

3. The project proposal falls underca

Based on the recommendations of the
on the above said project, the Stata Leve

DB/D1/2019 has dedided to grant the Eny
m fannum i proposed from mining lease

General Conditions and specific conditions:
General Conditions:-

tegory-1{a} of EIA Notification, 2006 {as amendead].

State tevel Expert Appraisal Committee (meeting hetd on 11/10/2019
Environment impact Assessmant Authority {meotings held on dated
trenmazntal Clesrance to the ritle project for collection of 354440
3783 24.92 ha subject to e ctive implementation of the following

i
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E.C. for Sand/Morrum Mining along Yamuna River Bed, Gata No.-20,57.58,59,61m,62.67m 68,69, 70,71,72,73kh

921

82m. 83,84,319m,86,87,88; 306,310, 311,332,353 m, 317m, 221m,322/38 at Village- Ranglan Atatral
Tehsil- Kairana, Distriet- Shamil, (Leased Ares. 24.97 Hal.

This environmental clearance is subject to allotment of mining lease in favaour of project proponent by
District Administration/Mining Department.

Forest clearanca shall be taken by thie proponent as nicessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process and or
mining technology, modernization and scape of working shalf again require prior Environmental Clearance
25 per the provisions of EIA Notification, 2006 {25 amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of Mining/Revenue
department prior to starting of mining oparations. Such site plan, duly verified by competent authority

along-with copy of the Environmental Clearance letter will be displayed on & hoarding/hoard at the site. A

copy of site plan will also he submitted to SEIAA within 2 period of 02 manths,

Mining and loading shall be done only within day hours time.

No mining shall be carried out in the safety zone of any bridge and/for embankmant.

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry of
Enviconment & Forests are strictly complied with. Water sprinklers and other dust control majors shoutd he
applied to take-care of dust genersted during mining oparstion. Sprinkling of water on haul foads to control
dust will be ensured by the project proponent. ; g _
All necessary Statutory clearances shall be obiained hefore start of mining operations: If this condition is
violated; the cléarance shall be automatically deined to have been cancelled. e o

Parking of vehicles should riot be made on public [Haces. : e

“Notréa-félling Vall 5 done i THe Izased area, excep only With The Germission of EBrast Deparimient.

No wildlife habitat will be infringed. ) ——eem
"It shall be ensured that excavation of minor mineral does not disturh or change the Tnderlying soif
“Characteristics of the river bzd [basin, vehere mning is carried out. -
It shall be ensured thal mining operation of SandfMoram will not in any way disturb the, velocity and flow
pattern.of the river water significantly. wl :
tt shall be ensured that there is no fauna dependant on the river bed or araas close to rﬁin,!_ﬁ‘é‘?bf its nesting.
A report on the same, vetted by the competant authority shall he submitted to the RD, PCR and SEIAA
within 02 months, B .
Pamary survey of fiora and fauna shall be carried out and data shall be submitted o the RO, PCE and SEIAA
“within six months, e
Hydro-geological study shall be carried out by 2 reputed orgenizationfinstiute wizhin.-é"@_months and
astablish.that mining in the szid-zrea will not adversely affect the ground water regime. The report shafl be
submitted to the RO, PCB and SEIAA within six months. In case adverse impact'i's‘,ohfgq.{ed fanticipated,
mining shall not be carried out. ..
Adequate protection against dust and other environmental pollution due to mining shall be made so that
the hebitations (if any) close by the lease area are nol adversely zffected, The status of implementation of
measures taken shall be reported 1o the RO, UPPCR and SEIAA and this activity should bé completed bafore
the start of sand mining. ~_
Hleed-based assessment for the néarhy villages shall be conducted to study economic measuras whicii-can
help in improving the quality of life of economically veeaker section of society. Income generating
projectsftools such as development of fodder farm, fruit bearing orchards, vocationa! training etc. can fo.an
a part of such program me. The project proponent shall provide separate budget for comemunity
development activities and incoma generajing programmes. ‘
Green caver development shalf be cartied aut following CPCB guidelines intluding selaction of plant species
and in consulation with the locat DEO/Horticulture Officer, :
Separate stock pil

green cover/iree plantation.

Dispensary facilities for first-ajd shall be provided ot site.

An Environmental Audit-should he annuslly carded out during the operational phase and submittad to the
SEIAA. . .

The District Mining Officer should quarterly monitor complianee of the stipuleted <onditions. The project
proponent will extend full coeperation to the Djstrict Mining Officer by furnishing the requisite

Cowa e

es shall be maintained for excaveted tap soll, if any, and the Lop sell should be.slitized for
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E.C. for Sand/Morrum Mining along Yamuna Riuﬁg g&a No.-20,57,58,59 61m,63 67m,68,69, 70,71,72,73kh

24,

25.
25
27
28.
_ 29,
30.

31.

- --—mwihe-variuus——heads;'-qff-eggpgnditur&to-_he‘submitted»as—pe:-the-guidelines»pmvided-»in—thEﬁreeant-GER

32,

33,

34

35.

36.

37

38.

39.

40.

82m, 83,84,314m,86,87 88, 306,310, 311, 312m, 313, 317m, 321m,322/39 m Village. Nanglari Atatmal,
Tehsil- Kajrana, District- Shamli, {Leased Area- 24.92 Ha).

datafinformation/monitering reports. In case of any violations of stipulated. conditions, the District Mining
Officer will report to SEIAA,

The profect proponent shall submir six maonthly reparts on tie status of compliance of the stipulated
environmental clearance conditions including resalts of monitored data {both in hard & soft copies) to the
SEIAA, the District Officer and the respective Regional Office of the State Pollution Control Board by 1st
dune and st December every yeoar.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZitaParisadf
Municipal Carporation and Urbzn Loesl Body.

Transpertation of materials shall he done by covering the trucks / tractors with tarpaulin or other sultable
machanism to avoid fuglfive emicsions and spillage of mineral/dust.

Waste water, from temiporary habitation campus be properly collected & treated before discharging Into
water bodies the treated effluent should canform to the standards prescribed by MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by CP.C.B,

Special hieasures shall be adopted fo protect the nearby settlements fram the impacts of mining activitias,
Maintenance of Villsge roads through which trensportation of minor minerals is o ba undertaken, shall be
carrfed-out by the project proponent regularly at his own expenses,

Measure for prevention & control of soil erosion and management of silt shall be undertaken. Protection of
dumps against erosion, if any, shall be corrled-out with geo.textile matting or other suiteble material.
Corporate Environmental Responsibility {CER) shall be prepared by the project proponentand the details of
notifiestion No. 22:65/2017-1a. 11 dated 03/05/2018, Work to be executed with installation of five hand
pumps for drinking water, solar, light n villages of streets, canstruction of two numbers of toilets at the
primary school with name displayed and address and detaiis of beneficiary and gram pradhiian along with
phone number, phiotogeaphs should be submitted 1o Directarate as wall as to the District magisirate / Chief
Development officers,

Possibility for adopting nearest three villages shall he explored and details of civic amenities such as roads;,
drinking water etc proposed to be provided at-the project proponent’s. expenses shall be submitted within
02 months from the date of issuance:of Enviroament Clearance. -

The funds earmarked for environmenta! -protection measures should be kept in separate account and
should not be diverted for- other purpose. Year wise expenditure should be reported Yo the- Ministry of
Environment and Forests and its Regional Gifice located at Lucknow, SEIAQ, U.P and URPCR.

Action plan with respect 10 suggestion/improvement and recommendations made and agreed during Public
Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB and SEIAA
within 0Z months. :

Enviranmental clearance is subject to obtsining dearance under the Wildlifa {Protection) Act, 1972 from
ihe competent authority, if applicable to this praject. _ ‘

The proponent shall observe every 15 day:for nesting of any turtle in the area. Based on the observations so
made, if turtfe nesting is observed, necessary safeguard measures shall be taken in consultation with the
State Wildlife Department. For the purpose, awareness shall be created smongst the workers sbouk the

Tnesting sites so that such sites, if any, are idenlified by the workers during operations of the mine fortaking

required safeguard measures. In this regards, the safety notified zone should be left so that the
habitat/nesting area is undisturbad.

The project proponent shall undertake atfequate safegvard measures during extraction of river bed
material and ensyrg that dus 1o this activity the hydro geological regime of the surrounding area shall not
be affected, ,

The project proponent shall obtain necessary prior permission of the competent Authorities for withdrawal
of requisite quantity of water [surface water and graundwater}, required for the projacs.

Appropriate mitigative measures shall b2 taken to prevent pollution of the river In consultation with the
State Pollution Control. Board. It shall be easured that there is no leakage of oil and greasa in the river from
the vehlcles used for transpartation, . ' '

Vehicular emissions shall be kept under conteol arid regularly monftored, The vahicles carrying the mineral
shall not be overloaded. s '
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E.L for Sand/Moroum Mining afong Yamuns River Bed, Gata No.-20,57,SS,SSKGIm,GZ,S'im,S_B,GS, 70,71,72,73kh,

41

42.

43

44,

45,

6.
47.

48,

82m, 83,84,314m,86,87.88. 306,310, 321, 317n1.313m, 317m, 321m,322 39 at Viliag

Tehsil- Kairana, Disteet-Shamli, (teaced Area- 24.92 Ha).

Provision shall be made for the housing of construttion labour within the site with all necessary
infrastructure and facilities such as fuel for caoking, mobile tollets, mobile STP, safe drinking water, medical
health care, crache ete. {MofF circufac Dated ; 22-09-2008 regarding stipulation of condition 1o Imgrove the
living conditions of construction labour at site), ' _
Personnel working In dusty areas should wear protective respiratory devices and. they should also. be
provided with adequate training and information on safety and health aspects, Occopational health
surveillance program of the warkers should be undertaken periadically to observe any contractions due 10
exposure to dust and take corrective measures, if needed.

A copy of the dearance letter shall be sent by the proponent to concernzd Panchayat, ZilaParishad/

Municipal Corporation, Urhan local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were receéived while processing the proposal. The clearance fetter shall also b P
on the website of the Company by the proponent.

The environmental statement for each financial year ending 31st March in Form-¥ as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the

Environment [Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of environmental clearance conditions and shall also be sent
to the Regional Office of the Ministry of Environment and Forests, Lucknow by e-mail.

The green cover developmentfiree plantetion is 1o be done in an area aquivalent ko 20% of the total leased
area either on river bank or along road side {Avenus Plawtation).

e- Nanglasi Atatmal

* Debris front the river bed willhe collecied and Stored at seeirad place and may Be Utilized for strengthien
the embankment.
Safely measures to be taken for the safety of the people working at the mine lease ares should be given,
Which would also include measure for treatment of bite of polsonous reptile/insect ke snaké.
Periodiczl and Annual medical checkup of workers as per Minegs Act and they should be covered under 51
as par rule,

Specific Conditions:

iI- Directions/suggestions given during public hearing and commitment made by the project proponent
should be strictly compiled. :

2- The project proponent shall obtain the forest clearance and permission of Central and State Government
as per law under the provisions of Forest {conservalion) Act, 1980 before the start o,fwurk;"»f'

3--+ Environment manogement should be in accardance with the present environment status dFthe project.

4- <Selection of plants for green belt should be on the basis of pollution renoval index.

5-  No mining 2ctivity should be carried out in-stream channel as per 55MMG, 2616,

6- Pakka motorable haul read 1o be maintained by the project proponent.

7. A separate Environmental Management Celt with suitable qualified personnel shalt be set~up vnder the
control of a Senior Executive, who will repart directly to the Head of the Organization.

& Permission from the competent authosity regarding evacuation rote should be ke,

8- Project proponeat should enSUreA.survivaI of tree saplings. Mortality should ba replaced from time to
time. R S B .

10~ Site Pit-photographs should:be submittedwith-dater time and point-coovdingie within 1S davs.

11- One month monitoring report of the area for air quality, water quality, Moise level, Besides flora & fauna
should be examined twice a week and be submitted within 45 days for a record. '

12 Proviston for cyfinder to workers should be made for cocking.

13- The capacity of trucks/tractor for loading purpose will be in tonnes 25 per Transport Dapartment
apolicable norms and standzrd fixed by the Governmant,

14- Provide suitable mask to the warkers,

15- Approach road kaccha is to he made molarable and tree saplings to be nlantad on both sides of the road.

16- indigenaus plants should be planted dccording ta CPCB guidslines and in consuliation with local
Divisional forest Offtcer. Toa

17- The project proponient shallin 2 years condurt detailad replenishment study duly authenticated by 2 Qq)-
NABET accredited consultant, and the District hiines Oificer,

18- Pravision for iwo toilets and hand pumps should be made at mining site.

19- Drinking water for workers woghj’gqur.quidrfd_ by rqg}:«zlrs.

2} Brinbaies
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, o
E.C. for Send/Morrum Mining along Yamuna Riv Ia No.-20'57_58 5%.61m,62 67,68 69 _70 71,.22,73kh
82m, 83,84.314m,86.87,88, 306,310, 311, 312m, 313m, 317m, 321m 322/39 gt Villape- Nanglari Atatmal .
Tehsil- Kairana, Distidt Shamli,_{Leas=d Area- 24.92 Ha). .

20- Mining should be done by Bar scalping methods extrsction {typically 0.3 -0.6 m or 1 - 2 i} as per
sustainable sand mining management guidetinas 2016,

21- Abutfer/safe zone shall be maintained from the habitation as per mining guidelines.

22- Corporate Environmental Responsibility (CER)-plan with minimum Rs. 2.4 Ltakhsfannum shall be prepared
by the project proponent and the details of the varigus heads of expenditure. Yo be subgnitted as per the
guidalines provided in the recent CER notification No. 22-65/2017-1A.1N dated 01/05/2018. Work to be
executed with installation of five hand pumps for drinking water, solar light in villages of streets, '
construction of two numbers of toilets at the primary school with name displayed and address and details
of beneficiary and gram pradhen along with phone number, photographs should be submitted to
Directorate as well as to the District magistrate / Chief Development Officers, Shamti, U.P,

23- Healihfinsurance card, Medical clgim, regulzr heaith check-up camps, facilitios shalf be provided to the
regularftemporary/Contractual or any base workers. Copy of receipt shall be produced to the.Directorate
of Environment along with the.comipliance repart. '

24- Measure for conservaiion of water through rainwater harvesting and cleaning snd maintenance of
naiural surface water bodies of the nearby areas may be considered as one of the activity In CER.

25- The excavated mining material should ba carried and transporiad in such & way that no obstruction to
the free flow of water takes place. Suitable measure should he taken and details to e provided io
concern Bepartment. '

26- Width of the haul road shall be‘'more than. 6 meter.

‘2?»-Submit'annual-replenishmentrepcrt'certiﬁed-by-anaulhurizedragencv;:'In>case=-the-replenishment-is—lowerw—-
than the zpproved rate of production, then the mining activity/production levels shall be decreased /
stopped accordingly tilf the replenishment is completed. ;

- 28- The profect proponent shall ensure that if the project area falls within the eco-sensitive zone of Naticpnal
parkf Sancluary prior permission of statuary committes of National board. for.wild life under the
provision of Wildlifz {Protection) Act, 1872 shall be obtained bafote commencament of work.

29- I in future this lease area becomes part of cluster of equal 1o or more than 25 ha. then additionat
conditions based on the EIA shall be imposed. The lesse holder shall mandatorily follow cluster conditions
otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster provided by the
competent authority is found false or incorrect then punitive actions as per law shall be initisted against
the authority issving the duster cerfificate,

39- The Eavironmentat clearance will be co-terminus with the mining lease period.

31- Project Ralling with in 10 Kiv area of Wild Life Sancruary is to obtain 2 clearance from National Board Wild

Life (NBWL) even if the eco-sensitive zone is not earmarked. :

To avoid ponding effect and adverse environmental conditions for sand mining in arez, progressive

mining should be done as per sust{,ig_ab_l_a_sa‘qd mining management guidelines 2016,

33- Geo coordinates shiguld be verified by Director, DGM/District Magistrate/Regional Mining Oficer/NHAI
and should be submitted 10 SEIAA/SEAC, Secretariat as earliosy. ' '

in case it has been found that the £.C. oblzained by providing incorrect information, submitting that the

distance hetvseen the two adjoining mines is greater than S00mt. and area is tess than 25ha, but factually
the distance is less than 500.mt and rhe.mine s focated in cluster of .area equal ar more than 25ha, the

E.Clssued will stand revoked. N .

35- The project proponent shall in 2 years conduct detalled replenishment study duly suthenticated by a QGI-
NABET accredited consultant, and the Disteits iines Officer which shall forms the basis for midterm
tevievy of conditions of Environmental Clearance. - :

35- The mining work will be opepcast and manuelfsemt mechanized (subject to order of Han'ble
NGT/Hon'ble Courts (s)). Heavy machine such 85 extavalor, staoper elc. should not be employad for
mining purpose. No drilling/blasting should be invotved at any stage.

37- 1t shall be znsured that there shall be o mming of any type within 03 m or 10% of the width which-ever
is less, shall be left on both the banks of precise area to contral and avoid erosion of river bank. The
mining is Coﬁﬁn@-ﬂ_’&;'extra;ciipn,nisangi]mqram fromtha river bank only. ,

38- The project proponsat shall undértzke sdequate safeguard measures during exsraction of river bank

raterial and ensure that due ta thigacfivify the hydro-gealogical regime of the surrounding area shall not

be affected. T e

[
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E.C. far Sand/Morrum Minin slong Yamuna River Bed, Gata No.-20,57 58,59, 6141,62, 671 68,69, 70,71,72,73kh

82m, 23,84.314m B6,87.88, 306,310, 311, 312n973313m. 317 m. 321m,322£39 at Vlllage- Nanglari Atatmaf:
Tehsil: Kairana, District- Sham, {Leated firea- 24.92 Hal.

3% The project proponent shall adhare 10 mining Tr conformity to pian submitted for the mine lease
conditions and the Rules prescribed in this regard dlearly showing the no wark zone in the mine lesse i,
the distance from the bank of river to be lelt un-worked {Non mining area), distance from the bridges ete,
It shall be ensured that no mining shail be carried out during the monsoon season.

40- The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shafl he stricily Followed,

41- The project proponent will provide parsonal protective equipment (PPE] as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination of the
waorkers engaged in the project shall be carred out and records maintained. For the purpose, schedule of
health examination of the workers should be drawn and followed accordingly.

42- The critical parameters such ag PNI10, PM2.5, SO2 and NOx in the ambient air within the impact zone
shall be monitored periodically. Further, quality of discharged water if any shall also be monitored [{TDS,
DO, ph, Fecatl Coliform z2nd Total Suspendad Solids (T SSH. . .

43- Effective safeguard measures, such as regular water sprinkling shall be cartied out in critical areas prone
16 gir poliution and having high levels of particulate matter such as loading and unlgading point and ali
transfer points. Extensive water sprinkling shall be carried out on haut roads.

#4- It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the
Central Pollution Control Board in this regard,

43- The extended mining scheme will he submitted by the proponent hefore expiry of present mining pian.

46- Four 'é.'ni6iéﬁf'é?ﬁfﬁhaﬁtiflfhﬁﬁfféhrﬁ'g_§t?ti3'ri§_ should be establishad in the core zone as well as in the
buifer zpne for monitosing Phi10, Pvi2.5, 302 and NOx. Location of the stations should be decided hased
on the meteafological data, topographical features and environmentally and ecologically sensitive targets

-ang frequency of monitoring should be undertaken in tonsultation with the State Pollution Control
Board. " - ‘ E

47- Common road for transportation of mingral is 10 be maintained collectively. Total cost will be
shared/worked out on tha basis of lease arsg among users. ‘

48- Proponent will provide adequate sanltary facility in the form of mobile toifats to the labours engaged for
the project work. K

42- Solid waste materizl viz., guthha pouchs, plastic bags, glasses etc. i be generated during project activity
vill be separately storage in bins and managed as per Solid Waste Management arles.

-58- Green areafbelt to be developed slong haulage raad in consultation of Gram S5 bha/Panchyat.
51- Natural/customary paths used by villagers should not be abstructed at any time by the activitias
-proposed under the project, ' '

Digital processing of the entire lease arzs In the district using remote sensing technique should be dane

regularly once in three years for monitoring the change of river course by Directorate of Geology and

Mining, Govt. of Uttar Pradesh. The record of such study to he mainiained and seport be submitted to

Regionz! office of MoEF, SEIAA, U.P. snd UPPCB, '

53- A copy of clearance letter will hp marked to concerned Panchayat / local NGO, if any, from whom
suggestion / represendstion has begn received while processing the praposal. The clearance letter shall
also be put on the websile of the company.

54- State Pollution Control Board shall display a copy of the clearance letter at the Regional office, Distsict
Industry Centre and Collector's ofiice/Tehsildar's Office for 30 days.

55- The project auumri_ties shali adwe:‘tis_e.al least in two local newsgapers widely circulated, one of which
shali be in e vernacular fanguage of the locshity concerned, within 7 days of the Issue of the clearance
fetter informing that the project has been'accorded environmental clearance and 3 (:cpy of the clearance
fetter is awailible with the State Polfiution Control Board and also at web site of the SEIBA at
http:/fvrsneselasupn and 5 copy of the same shall be forvarded to the Regional Office of the Edinistey
located in Lucknow, CPCB, State PCR.

_56- The MOEFfSEIAA or any other comperent authority may alter/modify the above conditions or stipulate
any further condition in the interest of environment pratection, _

Concealing factual datz or submission of false/fabricated data and failure io tomply with any of the
conditions mentionad ahove may result in withdrawal of this clearance and anract action unitder the

52

57
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E.C. for Sand/Morrum Mining along Yamuna River A@ta N0.-20,57.58,59,61m 62,67m,68,68, 70,71 72,73kh;
82m, 83,84,314m,86,87,88, 306,310, 311, 319m. 313 317m, 321m,222/39 at Village- Nanglari Atatmal

Tohsll: Kafrana, Disteick Shaml, (Leased Acea. 24.07 Hal, -

53- Any appeal against this environniental clearance shall lie with the National Green Yribunal, if preferrad,

within a pariod of 30 days as prescribed undear Section 11 of the National Environment Appelfate
Authority Act, 1997,

59- Waste water from potable use be collected and reused for sprinkling,
50- During the school opening and closing time vehicle movement will be restricted,
61- A width of not less than 50 mete or 10% width of river can be restricted for mining sctivities from fiver
You shall also ensure that the pmpqsed siie is not 2 part of any na-development zope as
required/pr&scribedﬁdegtiﬁgd uader law. In case of violation, this permissign shall automatically deem to he
cancelled. Also, in the eveht of any dispute on ownership or land use of the proposed site, this clearance shall
autonatically deem to be cancellad, : :
The above stipulated conditions will be enforced inter-alia, under the provisions of the Water {Prevention
& Contro) of Pollution) Act, 1974, the Ajr {Prevention & Control of Pollution} Act, 1981, the Eavironment
{Protection) Act, 1986 and the Public Lishility Insurance Act, 1981 slong-with thair amendments and rulag mada
there under and 2150 any other arders passed by the Hon'ble Courss of Law relzting to the subject matter.

L]

-‘,&-wv"i Lo

this is e request you to take further necessary action in matter as per provisions-of Gazette Natificstion

No. 5.0. 1533{F) dated 14/09/2006, 25 amended and send fagular compliznce feports to the autharity as
prescribed in the aforesaid notification. b oy

Bel. Noua. . wseszereo/ PATYS/SEAC/A662/2018  Dated: As above
Copy for Information and necessary action to:
1 The Principal Secretary, Eavironment, U.p. Govt,, Lucknow,
2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt, of India, Indira
Paryavaran Bhawan, Jer Bagh Roazd, Afiganj, New Delhi._ )
3. Additional Director, Regional Office, Ministey of Environment & Forests, {Central Region), Kendriva
Bhiawan, § th Figor, Secior-H, Aliganj, Lugknow,
4. The Member Secratary, U.P. Poilution Control Board, TC-12V, Paryavaran Bhaswan, Vibhuti Khand,
Gomti Nagar, Lucknow.
5. District Magistrate, Shamb, U.p.
Director, Department of Geology & Mining, U.P. Lucknoww.
7. Copy for Web Master/Guard file.

@

{Ashish Tiwari)
Member Secretary, SEIAA
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TTURRCR 3
;%vygwﬁf UTTAR PRADESH POLLUTION CONTROL BOARD
Qz%ﬁ%ﬁ’ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website; www.uppeb.com
CONSENT ORDER
Ref No. - 104917/UPPCB/CircIe3(UPPCBHO)/CTO/air/SI-IAMLI/Z020 Dated : 01/04/2021
To,

Shri KULDEEP SINGH
M/s DEVANSH INFRA
Gata No
20,57,58,59,61m,62,67m,68,69,70,71 »12,73kh,82m,83,84,3 14m,86,87,88,306,310,311,312m,3 13m,317m,32
1m,322/3%(gata no 85, 273, 320 area 0.30ha for haulage road)Village Nanglarai Ahatmal Tehsii Kairana
SHAMLI

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. DEVANSH INFRA

Reference Application No. 9606869 Dated : 01/04/2021

L. With reference to the application for consent for emission of ajr pollutants from the plant of M/s
DEVANSH INFRA. under Air Act 1981, It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions ,

2. This consent is valid for the period from 01/01/2021 to 31/12/2025 :

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Nishi Kumar Chauhan g imeterssssums e

CEO
C-3.

Enclosed : As abeve
(condition of consent):

Copyto:  Regional Officer, U.P. Pollution Contro] Board, Muzaffarnagar.

H e Digitally sigred by Nighi K Chauha,
Nishi Kumar Chauhan BovE 2021 00 sragsosze
CEO

C-3.
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U.P, Pollution Control Board

Dated : 01/04/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Mining of Sand -354440 Cubic
Meter/Annum.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 15 KVA DG Diesel 1 Sulphur | As per Norms
Set Dioxide

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No Stack No Parameter Standard
1 1 Sulphur Dioxide As per EPA Rules
1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itseif

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:




I. This consent is valid for Mining of Sand -354440 cubic Meter /Annum,

2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollufion Control Board for protection
and safeguard of environment from time to time,

3. In case of D.G. Set operation it will ensured that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

4. Industry shall comply the all condition of Environmental Clearance issued by SLEIAA dated-
22.01.2020.

5. The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any time in case if the industry is violating any of the conditions of the consent to
establish. ‘

6. In case of violation of above mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.

7. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

8. Industry shall submit monitoring reports of all stacks and ambient air quality from a certified /
approved laboratory under E.P. Act 1986 within a month of starting the commercial production in
the plant, '

9. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

10. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in

11. The industry shail submit the permission from the CGWA/State Ground Water Authority within
3 months failing which consent shall be deemed automatically cancelled.

12 Industry shall not use more than 2 KLD water for domestic purpose and shall not use more than
12 KLD water for dust suppression process.

accordance with section- 21/22 of air Act 1981 (as amended respectively).
13. Industry shall comply the all conditions imposed in the NOC.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Digitally signed by Nishi Kurnar

Nishi Kumar Chauhan chauhin
Date: 2021.04.01 13:54:06 405'30"

CEO
C-3.
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%"%«%—.«? UTTAR PRADESH POLLUTION CONTROL BOARD
Q;?%?ﬁv;f\ Building. No TC-12V Vibhuti Khand, Gom¢i Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. - Dated : 01/04/2021
104918/UPPCB/Circle3(UPPCBHO)/CTOlwater/
SHAMILI/2020
To,
Shri KULDEEP SINGH
M/s DEVANSH INFRA
Gata No

20,57,58,59,61 m,62,67m,68,69,70,71 »72,73kh,82m,83,84,3 14m,36,87,88,306,310,311,3 12m,313m,317m,32
1m,322/39(gata no 85, 273, 320 area 0.30ha for haulage road)Village Nanglarai Ahatmal Tehsil Kairana
SHAMLI

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to MJs. DEVANSH INFRA

Reference Application No :9607105 Dated :01/04/2021

1, For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. DEVANSH INFRA is hereby
authorized by the board for discharge of their industria] effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2021 to 31/12/2025 .

3 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Poliution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P, Pollution Control Board

e Digitally signed by Nishl Kumar Chavhan
Nishi Kumar Chauhan Date: 20210401 135229 4053G"

CEQ
C-3.
Enclosed : As above
(condition of consent);
Copy to:  Regional Officer, U.P. Poilution Control Board, Muzaffarnagar.
Dighally signed by Nisht Kumar
l ' NiShi Kumar ChaUhan :crhsugaoglmm 13:52:46 +05'30¢
o CEO

C-3.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.DEVANSH INFRA vide

Consent Order No. 9607105/ Water Dated : 01/04/2021

4

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Mining of Sand -354440 Cubic
Meter/Annum,

The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details

S.No Kind of Effulant Maximum daily | Treatment Tacility and
discharge,Ki./day discharge point
1 Domestic 1 KLD Septic Tank

application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Quantity of Discharge 1KLD

'The industrial effluent should be treated in treatment plant so that the treated effluent should be in

conformity with the following norms. .

Industrial Effulant

S.No | Parameter ' Standard

Effluent generated in ail the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1. This consent is valid for Mining of Sand -354440 Cubic Meter /Annum.

2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Contro! Board for protection
and safeguard of environment from time to time.

3. To control the dust emission proper size water sprinkier and dust arrester shall be installed and its
operation will be essential during the process period.

4. In case of D.G. Set operation it will ensured that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area,

5. Industry shall comply the all condition of Environmental Clearance issued by SLEIAA dated-
22.01.2020. '

6. The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any time in case if the industry is violating any of the conditions of the consent to
establish. :

7. In case of violation of above mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.

8. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

9. Industry shall submit monitoring reports of all stacks and ambient air quality from a certified
/approved laboratory under E.P. Act 1986 within a month of starting the commercial production in
the plant.

10. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

11. The unit shall obtain prior consents in the event of any addition of new emission generation

12. The industry shall submit the permission from the CGWA/State Ground Water Authority within
3 months failing which consent shall be deemed automatically cancelled.

13. Industry shall not use more than 2 KLD water for domestic purpose and shall not use more than
12 KLD water for dust suppression process.

sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 193] (as amended respectively).
14. Industry shall comply the all conditions imposed in the NOC,

Issued with the permission of competent authority .

For and on behalf of U.P, Pollution Control Board ,
Digitally signed by Nishi Kumar

Nishi Kumar Chauhan chashsn )
Date: 2021.04.1 13:53.02 +0539"

CEO
C-3.
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| Encls:- As referred above,

01-02-2021
To,
The Regionat Officer, U.P.P.CB.,
Muzaffar Nagar,
Uttar Pradesh

i C
Subject:- Request for letter for revised Environmental Compensation (EC)

Reference:- Our River Bed Mining Project located at - YAMUNABZRIV§§ 821
Gata No. 20, 57, 58, 59, 61m, 62, 67m, 68, 69, 70, 71, 72, 73kh, m.N ! 85’
314m, 86, 88, 306, 310, 311, 312m, 313m, 317m, 321m, 322{39(Gata 0.- 85,
273, 320 area 0.30 ha for haulage road), Village — Naglarai Atatmal, Teh3-
Kairan District — Shamli — U.P (Area -24.92 ha.) for a production of 3,54,440 m3:

Dear Sir,

Kindly refer to U.P.P.C.B. letter dated 29/10/2020 instructing us to deposit Rs.

10,70,000- lacs towards assessed Environmental Compensation (EC) for 10G7days
{Annexure-i)
A

actually operation for 77 days and a
ndment dated 11/11/2020 issued by District Mining Officer, Shamii is
enclosed for kind reference (Annexure-2)

In this regard the revised EC amount derives to Rs 7,70,000/- lacs for 77 days.
An amount of R, 393750/~

has al i i .
(Anneure.3) already been deposited in Board, as compliance

(Annexure.4) Positing the balance femaining amount of Rg

Itis fequested to ki i
ndj : .
fecords. Y IssUe a conformation letter regarding Compliance of EC for oy
r

COPY tO'- T
: he Chief ppy; :
Buiding. o " éronmental Officer, U.p.p

. -F.C.B. (Cj
-12 - - (Cirgle.
Lucknow.-pog oY V, Vibhyti Khand, Gomtj N ®3)




Photo Gallery in the matter of O. A. No. 134 of 2024
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Pic. {7 to 10) Agriculture activity carried out near the mining area
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Pic. (13 to 15} Mining carried out beyond the permitted area




A._p .‘flv';"r-
ST

i
et oo

Pic. (10}
Pic. (15 o 18} Agricuiture activity done on road and status of flood rescue bund
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Pic. (13 to 15) Mining carried out beyond the permitted area




